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CENTRAL ELECTRICITY REGULATORY COMMISSION 
NEW DELHI 

                  Coram: 
  
1.   Shri Ashok Basu, Chairperson 
 2.   Shri Bhanu Bhushan, Member  
 3.   Shri A.H.Jung, Member    
 

Petition No.65/2006  
       

In the matter of  
Approval of revised fixed charges due to additional capitalization for 

the year 2003-04 for Assam Gas Based Power Project. 
 
And in the matter of  

 
North Eastern Electric Power Corporation Ltd, Shilliong         Petitioner 

        Vs 
1.  Assam State Electricity Board, Guwahati 
2.  Meghalaya State Electricity Board, Shillong 

           3.  Department of Power, Govt. of Arunachal Pradesh, Itnagar 
4.  Electricity Department, Govt. of Manipur, Imphal 
5.  Power & Electricity Department, Govt. of Mizoram, Aizawl 
6.  Deptt. of Power, Govt. of Nagaland, Kohima 
7. Tripura State Electricity Corporation Limited, Agartala 
8. North Eastern Regional Power Committee, Shillong 
9. North Eastern Regional Load Despatch Centre, Shillong  

Respondents  
Following were present: 
 

1. Shri P.K.Bora, NEEPCO 
2. Smt. Debjani  Dey, NEEPCO 
3. Ms. C.Rani, NEEPCO 
4. Shri  H.M.Sarma, ASEB 
5. Shri R. Kapoor, ASEB 

 
 

ORDER 
  (DATE OF HEARING: 26.9.2006) 

 
 
Through this petition, the petitioner seeks approval for the revised fixed 

charges in respect of Assam Gas Based Power Project for the  year 2003-04, 

after considering the impact of additional capital expenditure incurred  during 

that year. 

 

2. Shri H. M. Sarma for Assam State Electricity Board submitted that 

ASEB through its fax message dated 22.9.2006, had requested for an 

adjournment and accordingly sought adjournment.  Shri Bora for the petitioner 
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has objected to the prayer for adjournment on the ground that he along with 

other officials has come all the way from Shillong to participate in the 

proceedings.  

 

3. The prayer made on behalf of the respondent, ASEB is allowed.  List 

this petition on 26.10.2006. It is, however, made clear that in future, the 

requests for adjournment, if unavoidable, be made sufficiently in advance and 

with the consent of the concerned parties or at least with prior intimation to 

them. Otherwise, such requests may not be entertained. 

 
 

 
 

  
 Sd-/  sd-/  sd-/   
(A.H.JUNG)          (BHANU BHUSHAN)             (ASHOK BASU)                          
MEMBER               MEMBER         CHAIRPERSON           
 
New Delhi, dated the   26th September, 2006 


